O
o o

N THE CENTRAL ADMINISTRATIVE TRISUiAL :HYLERABAD SEN
' AT HYDERABAD

C.A.No. 435/90 I | |
T.A .Ho, ‘ Ot, of Uecicsion: 2-12-92 .

P. Uenkataramana Petitiogner

J. VUenugopala Rao ' Advacate for

i the ¢=citioner
(s)
Versus

The Asstt, Superintendent, Telegraph Traffic(1/C),
. District Telegraph Office, Eluru. W .Godavari DEES anJBnt
ﬂﬂd“tﬁv‘_nthers—*———--m————-n e e

N U Ramana’ Advypcate for

the Ress Dﬂdunt

(s)

~THE HCWTBLE MR. R. Balasubramenian, Member (Admn.)

, THZ HO#'BLE MR. C.J. Roy, Member (Judl.)

1. “hether Reporters aP local DMPGLS may
be a‘loued to sse the judagmant?

Z, Ta be referred to ths RBeaortsrs or not?

3. Yhether their Lereshins u;sh to see N
the fair copy oF the Judgment? o\fﬁ

4. ibhether it needs to bs circulaied to
oiner Henchis of -tha Tribupal?

S. Remsrks of Vice-Chairmazn an Solumns i
1,2,4 {io be submitted ts Hon'hle

Ulcu Chairman uh<re he s not -n ' L

the Banch,) : - 1&;;L”tw -
avl/ ‘ _ '

: - HRBS HEIR |

M(A) Mm{3)




IN THE CENTRAL ADNINISTHRTIUF TRIBUNAL : HYDERAZAD BERCH.

AT HYDERABAD

OA .435/30 gdate of decision : 2-12-1932
Between

P. Yenkataramana ' : Applicant

and

1. The Assistant Supcrlntendent
Telearaph Traffic (1/C)
atwdBh Telegraph OfFfice

Dmolapem iest Godavari District

2, The Superintendent
Telegraph Traffic Division
Rajahmundry

3., The. Chief General Manager
Telecommunications
Andhra Pradesh

Hy derabad Responcents

.

Ceunsel for the applicant J. Venugopala Rao,

Advocate

Counsel for the responcdents ¢ N.V, Ramanz, Standing
Coumnsel for Centrsl Govt.

CORAM
HOW, MR, R. BALASUBRAMANIAN, MEMBER (ADMN.)
HON, FfR. C.J. ROY, MEMBZR (JudL.)
Judgement

(Order as per Hon. Mr. R. Balasubramanian, Member (Admn,)

Legrned counsel for ths ap nt has addressed & letter
stating that this case is uuvared by a judgemsznt of this
Tribunal datec 2-4-1992 in DA.B894/90., Sri Ramanz appearing
for the respondents, however, pointed out that ia the prayer
in the DA, the applicant has chell enged the order of <. -mina-
tion which is not covered in the said Judgemeant, Gn this
point Sri Venugopala Rao stated that he limits -ths prayer and
urged for relief on the lines giﬁen in the jucgement dated

2-4-1992 in DA,B94/90,



(30)
i &
2, Sri Ramana, however, pointed out that as of nou
there is no proposal on the part of the Department to
-recruit Group-D stgff. Nevertheless, since the judge-
me nt binds an the respoﬁdents:only whan they embark upon
recruitment, we are giving similar direction as in
Judgems nt dated 2-4-1992 in DA.B894/90 viz.,

. We direct the respdndents to consider the case of
tte applicant for absorption in Gréup—D in accordénce with
rules Prom the date the post became/becnmes available
provided appllcant had contlnuuusly completed mOT e than
OnE year service in the Department of the respondents ano
Purther to protect the seniority of the applicant after
such absorption in‘accardance with law,
3, The B& is dispcsed.OP with this with no order as
to costs.

(R. Balasubramanian) (C.3J4 Roy)
Member (Admn., ) Member(Judl.)

dated : Decembsr 2, 1992
Dictated in the Open Court

Deputy Registt r{J)

sk
To
1. The Assistant Superintendent
Telegraph Traffic (ch)me;pa'Y‘%M'Telegtaph Office.
PWe West Godavari Dist.

‘2 The Superintendent, Telegrapgh Traffic mvision.

Ra jahmundry,

3. The Chief General Manager, Telecomnunications,
AndhraPradesh, Hycerabad.

4. One copy to Mr.J.Venugopal Rao, Advocate,
Advocates Association, High Court of A,P,Hyderabad.,

5, One copy to Mr,N,V,Ramana, Addl,CGSC.CAT, Hyd.,
6, One gpare copy.

pvm,



TYPED BY
IN THE CENTRAL ADMINISI'RATIVE CRIpBM, )
. CHECKED BY APPROVED BY“~;,.\ .
" HYDERABAD BENCH
HY DERABAD
| IN THE CENTRAL ADMINI STRATIVE TRIBUNAL
HYDERABAD BENCH: AT HYLERABAT
p

THE HON'BLE MR. . ‘ - V.Cu
S AND . L
THE HON'BLE MR.R.BALASUBRAMANIAN:M(A)
- A ’
THE HON'BLE MK.T.CHANDRASEKHAR REDDY:M(J) e
. o | L
THE HON'BLE MR.C.J. ROY : MEMBER(JUDL) |

i

Dateds 'l_—"zi 1992

ORBERAJUDGMENT 3

RslawrrSrbirsPhsts  NO, : ' ¢

‘ ‘ in

0.A.No. \_\‘3 < \G\o

T.A.No. ' (W.P,No. )

itted and Interim pirections issued

- . / N .
' g ) _ Dispostd of with directions

' Dismissged |
_ " Dismisged as with drawn-

' © Dismis$ed for default
M.i4.Orflered/Re jected

. No order as to costs,

p'V m.a ;
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